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Order dated 16,12,05 _

Non-consideration of the temporary period of
service,»\conferment of ACP benefit on the Applicant
is the subject matter of grievance raised in this
0.A. under section 19 of the AT Act,1985.

A copy of this O,A. has already reen served on
Mr.U.B.lbhapai:ra,I.d.Sr.Standing Counsel for the
Union of India,

Law is well settled that the entire period of
servdce rendered in the temporary establishment
cannot just be wiped out while computing the period
for grant of ACP benefits. In the pmsen£ case,

the regularisation of the sewvices of the Applicant
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f j—& AC(,[;;L i was antidated to the original date of temﬁrary
oy /
engagement in pursuance o an order dtd.21.1,19928
/}Md" of this Hon'ble Tribunal rendefted in 0.A.No,158/05,

i -O’i’ oV
| 5 ha That being the position, there/,no reason for
| , ; N
| . the Respondents not to compute the entire period of
CaPl{ MM L&{’ service (temporary period of service + regular period

By St p leetim m7 of service) for computation of the peried for the
RS

b@/,suﬁ o @l oetpen grant of ACP benefit,

h} l&aofﬂm /14"77 In the aforesaid premises, having heard
Mr D K.Mohanty, Ld .Counsel for the Applicarit and
L ; Mr.U.B.lbhapatra,lﬁ.Sr.Standing Counsel appearing
20 1203 1)\w‘ for the Respondent Department and on perusal of
L0 / the materials placed on record, this O.A, is hereby

disposed of with a direction to the Respondents

to compute the entire period of temporary and

-

reqular service of the Applicant for grantiof
T T TR

PCP bene fits.

" USnfthe aforesaid observation amd dimaction
this 0.A. is disposed of,

Send coples of this order to the Respondents/
alonzj with coples of the O.A.j and free copies of
this order be supplied to the Counsel appearing
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Member (J)

for both the parttes.




